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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 817 OF 2024 
 
IN THE MATTER OF:   
Raj Kumar 

…APPLICANT 
Vs. 

STATE OF UTTAR PRADESH & ORS.    
…RESPONDENTS 

 
1. That this compliance report is being in compliance with the Hon'ble 

National Green Tribunal’s Order dated 23.07.2024, passed in Original 

Application No. 817/2024 titled Raj Kumar vs State of Uttar Pradesh 

& Ors,  

2. That Hon’ble NGT in its Order Dated 23.07.2024 in Original Application 

No. 817 of 2024, Raj Kumar Vs State of U.P. & Ors., which is regarding 

violation of Siting Criteria vide respondent no. 4 to 7 namely M/s Mahadev 

Brick Field, Unit-2, Village- Halalpur, Baghpat, M/s Mahadev Brick Field, 

Village- Halalpur, Baghpat, M/s Hanuman Brick Field, Village- Halalpur, 

Baghpat and M/s Hanuman Brick Field, Village- Silana, Baghpat. Order of 

the Hon’ble Tribunal is as below:-  

….“ 3. He has further submitted that respondent no. 4 to 7 have been 

setup after coming into force of rules of 2012 therefore in terms of the 

order of the Tribunal dated 12.10.2023 passed in O.A. 341/2023 in the 

matter of Vipin Kumar Vs. Uttarakhand Pollution Control Board & Ors, 

the siting criteria prescribed in the rules of 2012 was applicable to them 

because the law prevailing at the time of granting them permission 

would be applicable. He has further submitted that the order of the 

Tribunal in Vipin Kumar Supra was subject matter of challenge in Civil 

Appeal No. 5596 – 5597 of 2024. But the legal proposition set out in that 
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order has not been interfered by the Hon’ble Supreme Court while 

disposing of the civil appeal vide order dated 29.04.2024.   

4. O.A. raises substantial issue relating to compliance of the 

environmental norms.  

5. Issue notice to the respondents. Applicant is directed to serve the 

respondent and file affidavit of service at least one week before the next 

date of hearing.  ”   

 

3. That the Alleged Brick kilns were inspected jointly on 25.09.2024 by 

Mining Inspector, Baghpat and Assistant Environment Engineer, UPPCB, 

Meerut. 

4. That During inspection in M/s Mahadev Brick Field, Unit-2, Village- 

Halalpur, Baghpat is found non-operational. It was informed by 

representative that brick kiln is not operated since last 03 years. Brick kilns 

was established in 2013 after obtaining the Consent to Establish (CTE) dt 

29.06.2013 from UPPCB. Site of the Brick kiln was reported conforming 

to The U. P. Brick Kilns (Siting Criteria for Establishment) Rules, 2012 in 

the year 2013. Copy of the Consent To Establish (CTE) Dt 29.06.2013 

From UPPCB is annexed as (Annexure-1) 

5. That the Consent to Operate (CTO) has been issued to the brick kiln vide 

order dt.14.01.2015 for the period up to 31.12.2015. Further latest renewal 

of CTO has been issued on dt.06.10.2022 having validity for the period up 

to 31.07.2025. Copy of the CTO Has Been Issued On Dt.06.10.2022 

Having Validity For The Period Up To 31.07.2025 is annexed as 

(Annexure-2). 

6. That During inspection in M/s Mahadev Brick Field, Village- Halalpur, 

Baghpat- is found non-operational due to off season. Brick kilns was 
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established before 2011. Initial Consent to Operate (CTO) has been issued 

to the brick kiln vide order dt.31.03.2011 for the period up to 31.12.2013. 

Copy of the Consent To Operate CTO Has Been Issued To The Brick Kiln 

Vide Order Dt.31.03.2011 For The Period Up To 31.12.2013 is annexed as 

(Annexure-3).  

7. That Further latest renewal of CTO has been issued on dt.07.10.2022 

having validity for the period up to 31.07.2027. The U.P. Brick Kilns 

(Siting Criteria for Establishment) Rules, 2012 is not applicable to the said 

brick kiln. Copy of the Consent To Operate CTO Has Been Issued On 

Dt.07.10.2022 Having Validity For The Period Up To 31.07.2027 is 

annexed as (Annexure-4). 

8. That During inspection in M/s Hanuman Brick Field, Village- Halalpur, 

Baghpat- is found non-operational due to off season. Brick kilns is 

established in 2011 after obtaining the Consent to Establishment (CTE) 

from UPPCB. Consent to Operate (CTO) has been issued to the brick kiln 

vide order dt.02.06.2014 for the period up to 31.12.2018. Copy of the 

Consent To Establishment (CTE) From UPPCB is annexed as (Annexure-

5).  

9. That Further latest renewal of CTO has been issued on dt.21.09.2023 

having validity for the period up to 31.07.2028. The U.P. Brick Kilns 

(Siting Criteria for Establishment) Rules, 2012 is not applicable to the said 

brick kiln. Copy of the Consent To Operate CTO Has Been Issued On Dt. 

21.09.2023 Having Validity For The Period Up To 31.07.2028 is annexed 

as (Annexure-6). 

 

10. That During inspection in M/s Hanuman Brick Field, Village- Silana, 

Baghpat- is found non-operational due to off season. Brick kilns is 
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established in 2013 after obtaining the Consent to Establishment (CTE) 

dated 31.08.2013 from UPPCB. Site of the Brick kiln was reported 

conforming to The U. P. Brick Kilns (Siting Criteria for Establishment) 

Rules, 2012 in the year 2013. Copy of the Consent To Establishment (CTE) 

Dated 31.08.2013 From UPPCB is annexed as (Annexure-7).  

 
11. That Consent to Operate (CTO) has been issued to the brick kiln vide order 

dt.24.04.2019 for the period up to 31.07.2023. Further latest renewal of 

CTO has been issued on dt.21.09.2023 having validity for the period up to 

31.07.2028. Copy of the Latest Renewal Of CTO Has Been Issued On Dt. 

21.09.2023 Having Validity For The Period Up To 31.07.2028 is annexed 

as (Annexure-8). 

12. Its humbly submitted that None of the above mentioned 04 brick kilns are 

considered as violators. No any action or proceeding has been initiated or 

forwarded to the UPPCB, Head Office and District Administration, 

Baghpat, against the said brick kilns. 

 

THROUGH 

 

 
PRIYANKA SWAMI 

Advocate 
Counsel for the STATE OF U.P. 

Date: 11.10.2024                                F- 13, Ground Floor, Jangpura 
Extension, 

New Delhi- 110014 
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